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CENTRAL A0f!1NISTRATIVE TRIBUNAL 
CALCUTTA BENCH 

No.Q.A.259 of 1996 
of 1998 

rest ; H''bie Mr.D.Purkaya8tha, Judicial MPbei,. 

Hon'ble '.G.S.1ingi, Admnlstratjve f1ent'i. 

NIRL'kL BANERJEE & 9 CR5. 

SURESHPRASAD & CR5. 

Appiicants 

1. Union of India through thi General 
Manager, Eastern Railways,  Fairlie Place, 
Calutta-i700 001. 

Chief Personnel Ufficer, Eastern Railway, 
Fairlid Place, Calcutta..700 001. 
Divisional Railway Manager, 
Eastern Railway, Asansol Division, 
pQ•  Aano]., Diet, Burduan, 
Divisional Personnel Cfficer, 
Eastern Railway, Asansol Div i5ionp 
P.O. Asansol, Oist. Burduan, 
5ecrtary, 
Durand ( Vivekananda) Institute, 
Eastern. Railway, P.0.Asansol, 
Dist.Burdwan. 
Secretary 
Eastern Railway, Subha5 Institute, 
P.C. Aansol, Dist.Burdwan. 

For the applicants 	Mr.8.R.Da, counsel. 
ft,8.P.Manna, counsel. 

Reap cents 

For the r.spondente Pk.R.N.Das, Sr.Counael, 
Mr. 11,K.Bandopadhyay, counsel. 

Heard on 	24.8.1999 & 25.8.1999, 	IjUrder an ;OG 

Li R 0 ER 

G.S.Maingi, A,M, 

Q.A.259/1996 has been filed by Nirmal Banerjss and 9 dthers 

and 0.A.917 of 1998 has been filed by Suresh Prasad and 6 thers. 



Both these applicaticis have been heard analogously and are being 

disposed of by this cOnnon order for the sake of cQvience since 

they raise more or less similar facts, reliefs and poii1ts of 

law. 

2. The applicants of 0.A.259 of 1996 were appointed 14L, different 

cap*cities under the respondents between Decerrber, 1970 and 

Augusta 1991k in the Subhas Institute at Asansol, except applicant 

no.109 Barun Kumar Roychowdhuryt who has been snployed in the 

Vivekananda Institute (Durand)p Asansol. All the 7 aplicants 

of £.A.917 of 1998 are working a. General Assistant and Safaiwala 

in the Subhas Institute at Asansol. The applicants of0.A.917/ 1998 

had been appointed betu!en Oecarrbe,r, 1975 to Augusta 1991. By 

the letter dated 26th Py, 1994, the Chief Personnel fPicer 

Eastern Railway, has informed all the Divisional Railay inagers 

as all the Chief Works Inagers that in terms of Railway Board's 

letter dated 26.8.19-77' quasiAdministrative staff wt•1 O have worked 

at least for 5 years in the Railway Institute, COcpeative Socie-

tiest should be screenad alonywith casual labour/subtitutes 

and their names should be placed at the bottom of 	"icrflning 

list and they will be placed belou.all the casual labours/subatitu 

tee and will be posted against Group-D vacancies as 	regular 

measure aa and when the vacancies are available.(annLurs 'A' 

to the application). As a follo-up action, the DiviLonal Railway 

(lanagar, Asansol, wide his letter dated 7.11.1994 (ainexure 'c' - 

to the applicatioh)p called for submission of list df names of 

employees working in the various authorities of the ;Drganisatic*i. 

5 employees who were quaeladminiStratiVe staff and 1agitated the 

issue before this Tribunal through 0.A.1154 of 1995 jhad their 

case decided on 6.3.1997. By the order dated 6.3.197 passed 

in 0.A.1154 of 1995 whIch is found at annexure 'C' to the applica 

tion, this Tribunal directCd that the railway-respdsnts shall 

hold a screening of the applicants and take further steps on the. 

basis of the observation made by the Bench 'at paragraph 4 of the 

order. At paragraph 4 of the order, this Tribunal had stated 

that the applicants of •L.A.1154 of 1995 should also be screened 

d if the 
with the casual labour/Substitutes of 1985 an  



applicants are successful in the screenings their na n,os should 

appear at the bottom of the 1.1st of 1985. The rsspondente acted 

on the Orders of this Tribunal after 10 months and cducted a 

screen lug test and appointment orders. were iS.d In respect of 

the applicants. The Railway Board by its order dated 119601977 

modified its instruction5 (annexure 'R-I' to the reply in 

£1.A.917/1998). 	. 

In both the O.A.s the grievance of the ap.plicants' i 

quasiadmlnistrative staff should be Sbsorbed in Grouc..D vacancies 

after prer screening. 

Heard ..B.R.0as leading 	I8.P. lnna, for the app1ic2nts and 

k,R.N.Das, leading t.IK.8andopadhyay, for the respoLents, 

It has been submitted emphatically by the ld.oun1j for the 

applicants that the letter dated."26.5.1994 of the Chier Personnel 

Officer, Eastern Railway, contained 3 conditions and it was $t 

pre-requisite for appearing in the screening test, that the 

applicants should have put in 5 Years of service and if selected 

after screening, . they would be placed b OlO all the caua1 lab ours/ 

substitutes and would be posted against . Group.D vacancies a 

a regular measure. Even as early as in frch, 19859 t 
is Secretary 

Railway BOaid,  had categorically stated to the G,era1 Secretary, 

National Federation of Indian Railuaymun. New Delhi, that qUCSle. 

administrative staff would be eligible for regular aPpofntment 

alongwjth Other casual labours/substjtutes (annexura..B to the 

application). The Railway Board appears to have been silent from 

1985 to 1ay, 1994, when it re..activated itself, to conduit such 

screening test and selected the quasi..administratj.8 staff. The 

Railway Board, after reviewing the matter, issued a letter dated. 

11.6.1997 (annexure 'R-l' to the reply in 0.A.917/ 1998è1, stating 

that the staff working in quasiadmluistrative Offices or 

organiaations connected with the Railways, will henceforth have 

to compete alonguith other eligible candidates for recruttment 
11 

to railway service as and when notifications for recruitnent 

to posts in accordance with their qualifications are issiied by 

the Railway s  or Railway Recruitment Boards and that such staff 

.1j4/.- 



H 

would be entitled for age concession for such r.ecruitrnait to 

the extent of 5 years of service rendered in such organisations, 

whichever is less, as contained in Board's letter dat1 ed 30. 10.1973. 

This has narrowed dOtM the relief for the qua8L.admiitatj5 

staff of the institutis although the matter was under active 

consideration of the Railway Board from .1977 Onward:h

~~1 8 

in- termittently. 

but no serious effort has been made to accomodate 	quasi'. 

drministrative'stafr. However, during the course of hearing on 

24.8.1999 and 25.8,1999, the applicants had produced i& letter of 

the Eastern Railway which is dated 22nd June, 1999' Issued by 

the 0iviiial Railway Pnagar, Eastern Railway, Asansol. This 

letter is addressed to the General Secretary, Eastern,. Railway, 

Sub has Jnstitute,Asansaj, Viv<ananda Institute, Asansol, and to 

11 	others. The subject .f this letter is 	Sub missjor 
11 

of names 

of employees in your organisation, It has called for 'the names 

of total nufber of employees working in the respectije organ isaticn 

as on 11.6.1997 alcngwith their particulars within ' days from the 

receipt of that comirunication. No light has been thrown by the 

respondents as to what has happened to this circular ~~ of the 0RP 

Eastern Railway, Asansol, 

6. 60 have carefully cOnsidered the matter. It is fliVitioned 

by the respondents in one of Its reply that there are 50000 

casual lab ours to be regularised in the Railways. It appears that 

the Railway has been quite alive to the requirement at, the 

quasi-ad min is tra tive staff and regularisation of casual lab ours 

since 1977 and a nunber of etrployees have joined from Oecerrber, 

1970 Onward's. The Railways has shOwn its anxiety to appoin t them 

against regular Group-0 vacancies, but somehow the matter has not 

progressed because of lack of enthusiasm at the level of the 

concerned divisional officers. The Railway is a very, big organisa 

tion and it should set an exanple by treating its reputatiOn as 

a model employer. There are certain enployees who have already 

worked for 27 to 28 years under these Institutes and at this point 

of timethey have nowhere to go. We feel that the Railways should 

show magnanimity and corrplets the process of screeni 'gr as per 



.5. •_ 

rules' of the quasi..administrative staff. 

7, 	In view of the ci ISCUSSjOflS made ab ova, the respondin ts are 

directed to consider the case of the applicants in both the CJ..s 

and scre1 them algwith the casual labour/substituta and if 

the applicants are successful in such screening tesb their names 

&iould be included in the list of the casual labour/substitutes. 

The entire exercise should be coplated by the respondents within 

3 months from the data of cotinunication of this order. 

8. Both the Q.A.s stand disposed of. No order is made as to 

costs. 

(G.S.Pingi) 
- 	

( 0. Pu rk ay as ta) 
w9 9 

drnlnistrative fBflteX' 
	

Judicial 1nber 


